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House, under Art. 101(4) of the 
Constitution, to be absent from all 
meetings of the said Session". 

Is it the pleasure of the House that 
permission be granted to Shri R. C. Gupta for 
remaining absent from all meetings of the 
House during the current Session? 

(No Hon. Member dissented.) 

MR. CHAIRMAN: Permission to remain 
absent is granted. 

I have to inform Members that the 
following letter dated the 9th April, 1959, has 
been received from Shri Ansaruddin  Ahmad: 
— 

"I beg to state that at the close of the 
24th Session of the Rajya Sabha, I returned 
home via Lucknow. 

* * * * 

On return home, I had Bronchial troubles. 
This was further aggravated by an attack of 
Influenza with high temperature. I am 
better now but do not feel strong enough to 
undertake the long journey back to Delhi. I 
am approaching you, therefore, with the 
prayer for grant of leave of absence from 
the Parliament for the whole of the 25th 
Session of the Rajya Sabha, which 
commences on the 20th April, 1959. I shall 
be obliged if my colleagues in the House 
excuse me for this absence." 

Is it the pleasure of the House that 
permission be granted to Shri Ansaruddin 
Ahmad for remaining absent from all 
meetings of the House during  the current 
session? 

(No hon. Member dissented.) 

MR. CHAIRMAN: Permission to remain 
absent is granted. 

THE INDIAN RAILWAYS  (AMEND-
MENT)   BILL,   1959—continued 

SHRI SONUSING DHANSING PATIL 
(Bombay): Mr. Chairman, Sir, I was dealing 
with the provisions of this amending Bill so 
far as the enhancement qf penalties in the 
shape of fines is concerned and also the 
substantial punishments for certain offences as 
laid down in chapter IX. Persons who 
needlessly interfere with the means of 
communication in trains and enter 
compartments reserved for other passengers 
and travel without tickets and persons who 
transfer their tickets to others, such persons 
are being penalised by this legislation. One 
more thirig which the amending Bill seeks to 
do is to make all these offences cognizable. 
No doubt, there would be certain offences 
made cognizable and the law is now being 
extended, and particularly the Railway 
Administration has taken very wide powers 
under section 131 inasmuch as the penalty is 
now increased to Rs. 500 as fine and a 
substantial punishment of six months is added 
when they find any interference with or 
intimidation of railway servants in the  
discharge  of their    duties. 

Sir, as far as the ticfcetless travel evil is 
concerned, the statistics go to show that in the 
year 1955-56, nearly 69 lakh people travelled 
without tickets, in 1956-57, nearly 73,50,000 
odd! and in 1957-58, 62,79,507. And the 
amount that is involved, which is drained off 
from the revenues of the railways is in 1955-
56, Rs. 1,40,29,656, in 1956-57, Rs. 
1,58,02,951 and in 1957-58, Rs. 1,42,90,595. 
The year 1957-58 shows that on account of 
the concentrated drive and certain special 
steps taken by the railways by way of surprise 
raids, continuity checks, surprise inspection of 
booking offices and putting up a temporary 
Central Ticket Checking Organization and 
special squads of travelling ticket examiners, 
they have brought down, to a certain extent, 
this evil to a normal limit. Now they seek 
through this Bill to check this evil by 
providing enhanced fine and substantial 
punishment. 



209 Indian Railways [ 21  APRIL  1959 ]       (Ame7idment)   Bill,        210 
1959 

Sir, as I remarked yesterday, this evil is 
closely linked up with the poverty of India and 
if the Railway Administration takes certain 
precautionary measures as far as the poor and 
bona fide travellers are concerned, if they give 
certain concessions to the Sadhus who really 
go to the various pilgrimages—of course the 
Sadhus must not be fakes but. they must be 
bona fide Sadhus—if some such concession is 
given. I think it would be in keeping with the 
religious feeling in India; and even though we 
try to bring them under the pale of law or 
within the clutches of law, they do travel 
without tickets and this is a regular 
phenomenon we see. But if the Railway 
Administration go a little further, and make a 
little concession just as they have made a 
provision for blind men and lame men; if they 
extend such a concession at the time of melas 
or regular pilgrimages, this evil can be checked 
at other times also. 

Ticketless travel is also reflected in the loss 
of revenue. Among the earnings, there is a 
deficit of Rs. 8.43 crores in the railway 
revenues as reflected in the year 1958-59. This 
shows that the evil is such that it needs 
immediate control. I have already remarked 
that in regard to the provision which is 
mentioned in Section 120A namely, "If a 
person canvasses for any custom . . .", that that 
expression is too elastic and is capable of 
having too many meanings. Generally canvass-
ing for custom is a business. A person 
canvasses for business, for patronage and 
support to his business and if it is in any part of 
the railway premises, it will be punished. It is 
rather wide enough. A railway premises 
sometimes stretches even for a furlong or half-
a-mile. If it is strictly construed, then poor 
people #who sell baskets, surahis or fruits at 
various small stations near the railway 
premises will be prevented and the passengers 
will be put to great inconvenience. So if this is 
taken out, there will be not much harm to the 
Railway Administration, except that there will 
not be any open can- 

vassing for any sort of business on the platform 
itself, but taking into j consideration the import 
of the whole clause in this proposed section it 
is sufficiently restricted so as to bring within 
its compass all the necessary terms and 
conditions which are laid down in a licence. 
The amending Bill is that way a welcome 
feature and it is needed for the smooth working 
of the Administration. What the Railway 
Minister seeks is public cooperation. In every 
respect that will be coming forth provided the 
Railway Administration tightens up its belt in 
several respects and does not become a 
contributing factor in the matter of ticketless 
travel by intentional connivance or by 
collaboration. With these words, I support the 
Bill. 

SHRI KAILASH BIHARI LALL (Bihar): 
Mr. Chairman, I will place only one point 
with regard to this Bill. Although I was not 
prepared to speak before but as I found that 
the Bill had a mixed reception yesterday 
from all sides, although they had to support 
it, so I also stand to support the Bill. I feel 
that it is a desperate sort of measure. Nobody 
can have two opinions with regard to 
checking these evils for which this measure 
is brought before this House and this should 
be supported; but the fact should be taken 
into consideration whether we are going to 
achieve the purpose for which this Bill is 
intended. I have said that it is a desperate 
sort of measure. That means that it is not a 
fact that, already, at present no remedy exists 
with regard to the offences mentioned in the 
Bill. There are already provisions for 
punishment for all sorts of offences 
enumerated here but the difficulty is that 
people evade them and the authorities are not 
in a position to put into operation those 
existing laws. It is a helpless expression of 
inability by the authorities. If you cannot 
punish people or if the people have gone out 
of your hands and if they persist in 
committing a breach of law, it is surely a 
matter of regret and shame for the whole 
people. I have known and I can enumerate a 
number of instances.   Yesterday number   of   
instances 
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[Shri Kailash Bihari Lall.j 
were quoted as to how the law in 
this regard is being broken and how 
the authorities a^e helpless in bring 
ing to book the delinquents. But 
this helplessness is not to take the 
shape     of     desperateness. It     is 
from that point of view that I have stood up to 
make a suggestion to the Minister. I have 
myself witnessed on one occasion that within 
a distance of 20 miles the chain was pulled so 
many times that the driver stopped the train 
and said that he was not going to take the train 
any further. The ticket-checker, out of 
helplessness, came into my compartment. I 
was sitting in the first-class compartment. He 
said: "What can we do? I am helpless". I took 
courage to speak to those mobs and said: 
"Why are you doing this? Now you have the 
independence in the country and is it in this 
way that you will be able to maintain the 
independence of your country?" 

SHRI D. A. MIRZA (Madras): How did you 
escape from the fury of the mob? 

SHRI KAILASH BIHARI LALL: This cap 
is a very great shield and I have saved my life 
with this cap. I can quote the occasion of 1942 
and tell you how the people wanted to stone 
the passengers occupying first-class. I was 
going to attend a Zonal Committee. We were 
all in the first class. I stood up in the 
compartment and began to address them and 
they saw this cap and left me. So I need not 
bother so long as I have this cap. I have saved 
myself from the revolver of Tommies in 1942. 
The mob then replied to me: "Now we have 
got independence. This is Swaraj. How shall 
we enjoy it?" That is their sense of enjoying 
Swaraj. So this is the example before you. Of 
course in this transitional period, the Swaraj 
is- misused that way. We have to train the 
people no doubt. Just as a suggestion was 
made that placards should be fixed up in the 
wall and people should be given lectures, we 
should educate the people. These have some 
values. 
[MR. DEPUTY CHAIRMAN in the Chair.] 

But I think we should not depend so much on 
that. We should have some other ways for 
bringing to book such people. I have seen that 
among the class of people who break the law 
in the trains—I am ashamed to say—that our 
student community is most, forward. Of 
course, it is a very regrettable thing. It is a 
thing to be thought over. The more we try to 
think about it and try to bring the students 
under discipline the more they go out of 
bounds. We are trying to bring so many kinds 
of reforms in our educational system, trying to 
inculcate in them a sense of duty and how 
they should be made to shoulder their 
responsibilities which will be cast on their 
shoulders later on and how they should 
manage the affairs of the country. All these 
things are talked about but the students go 
their own way merrily. How is it? I will take 
another occasion to speak with regard to this 
problem of education. Here let me only say 
that we can do this much so far as that is 
concerned. 

I had suggested at that time to the railway 
authorities that in order to control the situation 
they should take the help of the State 
Governments. They should approach the State 
Ministers and through them they should try to 
trace out those persons who pull the chain and 
then, get away. Of course, I know there are 
ticket checK-ers travelling on the trains but 
they are helpless. They cannot follow these 
persons who get down on the wayside and run 
away. Of course, the engine driver or the 
guard or the ticket checker cannot be expected 
to follow them but a way can be found out. 
The place where these people got away could 
be noted and the State Government could be 
approached with the name of the place where 
these people ran away. With the help of the 
police, the people could be 

! traced. If the persons who thus run away are 
students, then it should be found out as to 
which institution they belong and the 
managers of those institutions should be held 
responsible. The aid <*iven to such schools 
should be stopped if the students of such 
schools  or colleges  indulge     in 

1   breaking the law in that way. 
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SHRI AKBAR ALI KHAN: (Andhra 

Pradesh): Why should the school suffer? 

SHRI KAILASH BIHARI LALL: Because 
the institution contains students who do such 
chain pullings. Then at least the institution 
should punish the students. I do not say that 
my word should be the last on this. 

SHRI H. P. SAKSENA (Uttar Pradesh): The 
Manager should be hanged! 

MR. DEPUTY CHAIRMAN: Order, order. 
The hon. Member is not in his seat. 

SHRI KAILASH    BIHARI      LALL:-
Kindly go back to your seat. 

I do not say that my word is the last one and 
that what I am saying should be put into effect 
as I am saying it. Ways must be found out and 
those responsible should trace out the students. 
If the students are punished by the institutions 
then this should satisfy the authorities. The 
school or college authorities could inform the 
Railway authorities that such and such students 
found to be indulging in this mischief of 
pulling chains have been found out and 
punished. This will put a stop very quickly to 
the students indulging in this kind of chain 
pulling. Well, I have also seen Headmasters 
taking the side of the school boys who break 
the law. This is most pitiable and authorities 
should take a very serious view of such things. 

SHRI AKBAR ALI KHAN: But the 
Headmaster will be beaten. 

SHRI KAILASH BIHARI LALL: If the 
Headmaster is of such a type then he should be 
beaten by the students and he should be got rid 
of. Why are these Headmasters and teachers 
beaten? It is because they are not  capable  
persons. 

SHRI D. A. MIRZA: I think, Mr. Deputy 
Chairman, the students will be all right if we 
politicians wash off our hands from the 
students. 

SHRI KAILASH BIHARI LALL: That is 
another question. I am not speaking of 
politicians dealing with the students but I am 
speaking of the teachers dealing with the 
students. There are teachers who go to enjoy 
life along with the students and these students 
generally do not care at all for such teachers. 
They do not behave like teachers. I thought of 
speaking about these things when something 
about education comes up. I would also, at the 
appropriate time, suggest how education can be 
controlled but then the question now before us 
is an inter-related | one—how the students can 
be control-1 led by the teachers. If the teachers 
are not able to control them, I take it that this is 
due to the incapacity of the teachers. 

MR. DEPUTY-CHAIRMAN: Anyway, the 
Railway Ministry is not responsible for the 
teachers. Please go on. 

SHRI KAILASH BIHARI LALL: I have 
not been able to follow. 

MR. DEPUTY    CHAIRMAN:      The 
Railway   Ministry  is   not   responsible for 
the conduct of the teachers. 

SHRI KAILASH BIHARI LALL: That is 
what I am saying. The Railway Ministry 
should take the help of the State Government 
and, through the State Government, he 
should trace out such delinquent students 
who take the law into their hands and who 
are responsible for the greatest indiscipline in 
life. I have seen students enter first class 
compartments, take out a kinfe 

I   and rip open the cushions.    The bona 
I   fide occupants feel helpless. 

SHRIMATI T. NALLAMUTHU RAMA-j 
MURTI (Madras): Where does this I   happen? 

I      SHRI KAILASH    BIHARI      LALL: 
Everywhere but  I am telling you  of 

I   what happens in my own State, Bihar. 
MR. DEPUTY CHAIRMAN:    It     is to 

prevent such things that this Bill |   has been 
brought forward. 



 

SHRI KAILASH BIRARI LALL:      I am 
supporting it, Sir.   I am only saying that this is 
a desparate measure. I have characterised it as a 
desperate measure.    The previous law did not 
contain  any provision for controlling this 
menace. Where the     punishment was only a 
fine of Rs. 50, it is now a sentence of jail.   You 
have had this enhancement because you have     
not been able  to put into effect the  old law 
effectively and now you are taking to desperate 
measures.    I am not opposing this.    I  say  that 
you     can take to this desperate measure,    but 
you will have to see how far it can help the 
administration.      The other day  Pandit  
Kunzru   remarked     that even innocent 
persons may come    to grief  on   account   of  
such  provisions in the law.   We have to take 
into consideration  the  point  of  view   of  the 
innocent  people  also  when  we     are making 
the law more stringent.    My own view is that it 
is mostly due to the  weakness   on   the   part   
of      the authorities that this thing has deve-
loped.    To the extent you are unable to control 
your servants, to the same extent you are      
unable to      control this  thing.    Your servants 
have    no sense of response.    I can tell you my 
own experience.    Whenever I reserve a first 
class seat for me, I give    my preference for  a  
compartment     with the Indian type of 
commode but they invariably put me in a 
compartment with the European type of 
commode. Once  I  took the law into my     own 
hands   and   occupied   a   compartment with 
the Indian type of commode. 

SHRI AKBAR ALI KHAN:      No, no. 

SHRI KAILASH BIHARI LALL:    I   l was 
very much exasperated.    I    may be  hauled  up 
by  your  servants;  but when one sees your 
servants not in a   I responsive mood, not 
responsive to a sense  of  duty,  one  is  
compelled     to take the law into one's own    
hands.  J I know Sir, Hussain Imam, when he 
was a Judge, stopped a train because some 
European was misbehaving     in the 
compartment.    Sometimes a man  ! is forced to 
take action.      Well, you see,  I  do  not  want    
to  suffer    very | 

much in this connection and so I occupied a 
compartment. The Ticket Collector came and 
started teaching law to me. I said, "My friend, I 
know something of your law. I know I am 
breaking this law but then you can change my 
name. If the gentleman is wanting an Indian type 
of commode, why should you give him a 
compartment with the European type of 
commode? You take pleasure ia I disturbing and 
teasing people". That is what I said, but then 
there is no response on the part of the 
employees. 

SHRI PRITHVIRAJ KAPOOR (No-
minated): If the Members of Parliament can 
take the law into their hands, then God help 
the country. 

SHRI KAILASH BIHARI LALL: A 
Member of Parliament is likely to take the law 
into his own hands. You need not teach me 
the principles of satyagraha, as to when a man 
can take the law into his own hands. Don't 
teach me. I have been long in the field of 
satyagraha and I know that. A man can take 
the law into his own hands when necessity 
arises and you can see that the law has taken 
the right course. 

SHRI PRITHVIRAJ KAPOOR: Can law  
makers  be  the law      breakers? 

SHRI KAILASH BIHARI LALL: Law-
makers can be law-breakers. 

MR. DEPUTY CHAIRMAN: Order, order. 
Do not. get emotional, Mr. Kailash Bihari 
Lall. 

SHRI KAILASH BIHARI LALL: Well, Sir, 
I am interrupted from the side, from behind 
and from the front and I do not know what to 
do and how to bear all these attacks. 

SHRI AKBAR ALI KHAN: But not from 
the Chair. 

SHRI KAILASH BIHARI LALL: Not 
from the Chair. I am obliged to the Chair for 
all the protection that I am getting. So, I was 
saying that the responsiveness should come 
from the railway staff and to the extent they 
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are responsive to their sense of responsibility 
and sense of duty, they will get response, 
because they are teachers and trainers of 
discipline to the people. They are in positions 
of responsibility. But vested with a little 
authority, even a chaprasi wants to show his 
temper to the public. That is because if you go 
on making laws vesting your litde servants 
with authority, they will go on making 
mischief and that is what the apprehension is. 

Although I was not for the most part present 
in the House yesterday when the debate was 
going on, I looked up the press report and I 
found that the Bill had not received unmixed 
reception from the people and I thought that it is 
but natura'l that it should be so. I have two 
suggestions to offer. The first is that there 
should be responsiveness and a realisation of the 
sense of responsibility on the part of the railway 
servants and to that extent they will get response 
from the people. My second suggestion is with 
regard to bringing under control the most 
irresponsible section of lawbreakers, the 
students, to follow them up to their schools and 
through their school teachers they should be 
brought to book. But the thing is that if you 
make a law in this way and if you put it into 
practice, just as my friend was saying, they will 
be beaten up. I have seen in my locality students 
beating the ticket checkers in the trains. And in 
some lacalities it has become so notorious that 
the ticket checker would just sit quite in the 
compartment when the station is nearing. He 
would not speak. For instance, there is one 
station, Behea, in Monghyr district in Bihar and 
it is notorious for this. You may have seen in the 
papers some time back that they wanted to stop 
the Toofan Express in that station and they were 
unsuccessful. There. I think, the authorities did 
the right thing. The train ran over some of them. 
It is said that about twenty of them sacri- [ ficed 
their lives. They paid rightly ' with their lives for 
that kind of con-duct. If a desparate measure is 
re- i quired to defend the law, that should   I 

be done. Exactly in the same way, if desparate 
action is required on the part of the individual 
to defend his honour and to defend the 'law 
that entitles him to defend, he can take the law 
into his hands and I cannot be cowed down 
only by one aspect that a Member of 
Parliament cannot take the law into his hands. 
I think he can take the law into his hands if 
his honour is at stake. 

MR. DEPUTY CHAIRMAN: No 
repetitions now. 

SHRI KAILASH BIHARI LALL: I have 
already finished my points. I would say that 
moral training is a matter of constant and 
gradual practice in the life of the nation and 
that should be attempted more than en-
forcement of law at any cost. If the 
enforcement of law brings about still more 
stringent reactions, then you may have to 
bring still more stringent laws. There will be 
no end to that. That is what I forsee. I hope 
that the suggestions that I have made would 
be taken into consideration by the hon. 
Minister. 

DR. P. V. KANE (Nominated): Mr. Deputy 
Chairman, I want to draw the attention of the 
Minister only to one or two things that struck 
me. You will find that particularly three evils 
are being tackled. The first is ticket-less 
travel, the second is pulling the alarm chain 
and the third is—there are too many—people 
selling their wares, etc. I should have thought 
that there must be some sort of parallelism 
between these offences. I find under the 
amendment that is proposed that a ticketless 
traveller is much better off than a man who 
pulls the chain. I may be corrected, if I am 
wrong. You will find from clause 4—this is 
what is stated:— 

"In section 108 of the principal Act, for 
the words 'with fine which may extend to 
fifty rupees,' the words 'with imprisonment 
for a term   which   may   extend   to   three 
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LDr.  P. V. Kane.] 
months, or with fine which may, extend to 
two hundred and fifty rupees, or with both' 
shall be substituted." 

Now, let us come to the original section 108 
and you will find that it is only about pulling 
the chain. It says:— 

"'If a passenger, without reasonable and 
sufficient cause, makes use of or interferes 
with any means provided by a railway 
administration for communication between 
passengers and the railway servants in 
charge of a train, he shall be punished with 
fine which may extend to fifty rupees." 

The hon. Minister will notice here that the 
original fine was Rs. 50 and now you have 
made it three months imprisonment and fine 
extending to Rs. 250. As regards ticketless 
travel, you will find that every man must 
possess a ticket. That is laid down as the law. 
But then he was formerly dealt with leniently. 
Only a fine of Rs. 100 was there and even 
now what is proposed is 3 months impri-
sonment and fine also. My submission is that 
ticketless travel is the worst of the three or 
four offences that are dealt with. The man 
overcrowds the train without paying, with the 
result that the Government suffers loss  and  
also  the public suffers. 

As regards pulling the chain, there are many 
occasions in which a chain has to be pulled. 
My own opinion is that they are probably 
making too much of pulling of the chain, be-
cause the railway administration is often 
inefficient. Often, when I travel I have found 
that the first class compartment is not all right. 
It leaks very often. Once I complained at 
Mathura. Nothing was done till I reached some 
seven hours later. So, I had to pull the chain. 
Otherwise, I cauli set go to the W.C. It was all 
flooded with water and it was leaking    badly.      
Everybody    said,    'we 

shall do it', but nothing was done. So, I had to 
pull the chain. So much so, supposing 
somebody takes it into his head to haul me up. 
It may not be a reasonable cause because 
usually these are all leaking. He might ask: 
Why have you pulled the chain? Then, I 
would be sentenced to three months 
imprisonment and fined. You cannot treat the 
ticketless traveller on the same level. It may 
be a good case or even a bad case. But what is 
the law? The Government might say that if 
the people pull the alarm chain, there would 
be late coming of trains. That is true. But then 
I say that a difference should be made bet-
ween a ticketless traveller and a man who 
pulls the chain—may be for good or bad 
reason. That is one thing which I wanted to 
bring to the notice of the hon. Minister. As a 
matter of fact, the man who pulls the chain is 
fined more than the man who travels 
ticketless. That has to be looked into. 

Then, there is one other thing. There are 
hawkers. That is a great nuisance. I have very 
frequently had occasion to travel on the 
suburban railway in Bombay. The hawkers are 
the greatest nuisance in the railway and it is 
absolutely unnecessary. The train stops at 
every station or every alternate station and if 
any man wants anything, he can get it at the 
station when he gets down. These hawkers 
should not be allowed in the trains, at least in 
the suburban trains and in trains for small 
distances. At least in the case of big stations, 
the railways can set apart a corner for the 
hawkers, where they should sit and sell their 
wares there. That is the proper thing to do. 

Then, one more point. I find that the 
railway servants are themselves to blame. 
They never take it into their head to prosecute 
anybody. "Chalo deo"—why do you 
complain?' Let him go. He will get down at 
the next station. The law may be anything. It 
is the execution of the law that is wanting, so 
far as I see. Nobody, particularly in the lower 
grades. 
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cares to enforce the law. Therefore, even if you 
make the law very severe, unless the man is 
brought to book, what is the use of a severe 
law? It is no use whatever. It is there in the 
Statute Book, but nothing is done. Therefore, it 
is not merely that the law should be tightened 
but it must be carried out strictly. So far as I see, 
nothing has been done or is being done from 
that point of view. Now, make these railway 
servants more duty-minded, more strict and 
more ready to enforce the law. That ' is all that I 
have to say. 

SHRI MAHESH SARAN (Bihar): Sir, there 
are just one or two points which I wish to 
mention in order that they may come to the 
notice of the Railway Minister. 

The amendment to section 109 of the 
Railways Act is to the following effect: 

"In sub-section (1) of section 109 of the 
principal Act, for the words 'refuses to 
leave it when required to do so by any 
railway servant, he shall be punished with 
fine which may extend to twenty rupees', 
the following words shall be substituted, 
namely:— 

'or having unauthonsedly occupied a 
berth or seat reserved by a railway 
administration for the use of another 
passenger, refuses to leave it when 
required to do so by any railway servant, 
he may be removed from the com-
partment or the berth or seat, as the case 
may be, by any railway servant 
authorised by the railway administration 
in this behalf or by any other person 
whom such railway servant may call to 
his aid and he shall also be punishable 
with fine which may extend to twenty 
rupees'." 

so far as this amendment goes I have no 
objection, but my main contention is that the 
railway servant should be very particular 
himself    before    this 

penalty is imposed. For example, 1 was 
travelling by train five days ago and I found 
that a certain gentleman was occupying a berth 
for Delhi. The ticket collector came and said, 
"Sir, you have to leave this berth because it is 
already reserved for another." The gentleman 
said that it was not reserved for another, and 
that there must be either a sort of card or it 
must be written on the door outside-the 
compartment that the berth was reserved. For 
that particular berth nothing was mentioned. 
Now there was a big row. I went up and said 
that the railway servant had no authority to ask 
the gentleman to vacate the berth because once 
a berth was unoccupied a person had every 
right to occupy it, and that he could only be 
punished if he occupied it with the' knowledge 
that it was reserved for another. Sir, this is a 
point which has to be noted. You may pass 
this, amendment but you should send direct 
instructions to the railway authorities to see 
that this sort of 'golmal' does not take place. 
This incident is not for the first time, I have 
seen it many times and it has occurred like 
that. 

Now there is just one other point to which I 
would draw the attention of the hon. Minister. 
The amendment to section 112 is as follows: 

"In   section   112   of   the  principal Act 
— 

(1) in sub-section (1), for the words 'in 
addition to the amount of the single fare 
for any distance which he may have 
travelled', the following words shall be 
substituted, namely:— 

'and shall also be liable to pay the 
excess charge hereinafter in this 
section mentioned in addition to the 
ordinary single fare for the distance 
which he has travelled, or where there 
is any doubt as to the station from 
which he started, the ordinary single 
fare from the station  from     which  
the  train 
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originally started, or if the tickets of 
passengers travelling in the train have 
been examined since the original 
starting of the train, the ordinary 
single fare from the place where the 
tickets were examined or, in case of 
their having been examined more than 
once, were last examined';". 

"My submission is that so far as the villager is 
concerned, it will be very -difficult for him to 
prove from what station he started. Suppose 
the train is coming from Calcutta and he 
boarded it at Allahabad. Well, if he is going to 
be charged the railway lare from Calcutta, 
probably his whole possessions, his house will 
have to be auctioned for payment of the 
charges. So, instead of making such -an 
enactment, it is better that the railway 
authorities are asked to check the tickets at 
regular intervals so that the distance is not too 
great to ruin a person if he is found travelling 
without a ticket and if he is not able to satisfy 
the ticket checker about the place from where 
he boarded the train. My submission is that this 
aspect of the question has also to be looked 
into. You cannot all of a sudden say that you 
will charge him from the station from where 
the train started, so that if a man goes to 
Bombay and boards the train from Calcutta 
five stations before Bombay, and if he is not 
able to prove that, he has to pay the fare from 
Calcutta to Bombay. This aspect has to be 
taken note of, and it should be entrusted that 
there are regular checking of tickets at 
intervals so that a man is not, in any way, 
troubled if he is not able to nrove from what 
station he has  started. 

SHRI AMOLAKH CHAND: (Uttar 
Pradesh): Mr. Deputy Chairman, I have 
looked into the Bill with interest and I find 
that, although the Ministry in their wisdom 
took a decision to bring such a Bill, probably 
they have overlooked another aspect regarding 
the use of this Bill in dealing with ticketless 
passengers. 

Any penai amendment does need an 
explanation as to what the reason is for such a 
penal measure, which means, admittedly 
when this Act has continued from 1890, the 
punishment provided for such offences being 
Rs. 50 and Rs. 20, a necessity has arisen that 
it should be raised to Rs. 250 or something 
like that. Now, Sir, one thing which has struck 
me is that after our independence there should 
be a necessity for a measure like this to cope 
with the nuisance which has been created by 
ticketless travellers and pullers of alarm 
chains. I agree with Mr. K. B. Lall, the hon. 
Member from Bihar, where this malady is 
endemic that the students are no doubt the 
worst offenders. 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh):    Even in Andhra. 

SHRI AMOLAKH CHAND: Now Sir, it 
appears that Andhra, Delhi, Madhya Pradesh, 
etc., are also within the orbit of this mischief. 

DR. R. P. DUBE (Madhya Pradesh) :   Not 
Madhya Pradesh. 

SHRI AMOLAKH CHAND: The point 
which I want to bring before this House is 
whether the increase of penalty will be a 
proper remedy or not. To my mind, Sir, it 
would not be a proper remedy until and unless 
the Ministry takes it into its head to publicise 
the penal amendments to which the House is 
going to agree. 

Because if they are not able to publicise 
well and if people are yet under the 
impression that the old law continues, there 
will be no effect. As soon as we pass this Bill, 
it will become law with immediate effect and 
naturally, it would be the responsibility of the 
Railway Ministry to publicise it well. 

I entirely agree with the figures which have 
been given about this ticketless travel and 
pulling of alarm chains. If we look at clause 4, 
it says that from Rs. 50, it will be "with fine 
which may extend to two hundred  and fifty 
rupees,  or with both". 
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In cases that have been brought to our notice, 
we find that there were 90,000 cases of alarm 
chain pulling and only two thousand could be 
detected and only one thousand persona could 
be fined. If this is so, what I feel is that they 
should prescribe some imprisonment along 
with the sentence of fine. Why I am suggest-
ing this is that after wide publicity persons 
will come to know that if thev pull the chain 
for any unreasonable cause, the result would 
be that they would be detained from their 
journey and will have to appear before a court 
and might have to remain there also, if a day's 
imprisonment is enforced. 

Now, Sir, that is my objection to all other 
amendments also because •what I feel is, if 
the Ministry has come to this conclusion that 
there should be a provision for imprisonment, 
I think it would be much better if the 
imprisonment is compulsory in every case 
which is beyond doubt. 

Under clause 5 what we find is, up till now 
it was up to the railway people to manage 
anyhow to remove a passenger who has 
decided to travel on a berth which has been 
reserved   .   .    . 

SHRIMATI YASHODA REDDY: The hon. 
Member said he would like to have 
imprisonment. Does he mean to say that there 
should be compulsory imprisonment at least 
for a day? Is that what he wants? Imprison-
ment has been provided for in the new Bill. 
But what I would like to know is whether 
compulsory imprisonment should be there 
when you fine a person. 

SHRI AMOLAKH CHAND: The hon. lady 
Member is a lawyer and an advocate. V/hat I 
was suggesting was, whether you have the 
provision or   .    .   . 

DR. RAGHUBIR SINH (Madhya Pradesh): 
"And" for "or". 

SHRI AMOLAKH CHAND: Or it means   .    
.   . 

SHRIMATI   YASHODA   REDDY:   If you 
want a compulsory   .   .   . 

SHRI AMOLAKH CHAND: 'Imprisonment 
and fine' and the imprisonment may be till the 
rising of the court. 

I was drawing the attention of the House to 
clause 5. Shri Kailash Bihari Lall said that he 
would like to get a berth which may be 
reserved for another passenger. He can do 
something like that if the compartment is 
provided with an Indian type of latrine. Up till 
now, if a passenger ided to continue in the 
berth which has been reserved for another 
person, what the railway authorities used to do 
was to persuade him and the like. And instead 
of that, we are going to provide: 

"or having unauthorisedly occupied a 
berth or seat reserved by a railway 
administration for the use of another 
passenger, refuses to leave it when required 
to do so by any railway servant, he may be 
removed from the compartment or the 
berth or seat, as the case may be, by any 
railway servant authorised by the railway 
administration in this behalf or by any 
other person whom such railway servant 
may call to his aid and he shall also be 
punishable with fine which may extend to 
twenty rupees." 

I would like to bring out the absurdity of 
such a provision in such an amendment. What 
is the result? Now let us take a case. Mr. A is 
a passenger who is occupying the berth of Mr. 
B. While he refuses, he knows full well that in 
the end if he is prosecuted, he will have to pay 
Rs. 20 as fine—a maximum of Rs. 20. Now 
you see what the effect of this will be on that 
particular train and on the other passengers 
who are travelling? I am very particular about 
it for the very simple reason that such cases do 
happen and that trains run usually late for an 
hour or two. That all depends upon the 
resistance capacity of the passenger who 
forcibly occupies the berth. 
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DR. A. SUBBA RAO (Kerala): Why not 
occupy the upper berth.' 

SHRI AMOLAKH CHAND: If this is the 
case to meet which this amendment has been 
provided, I would very respectfully suggest to 
the Railway Ministry to provide at least a fine 
01 Rs. 200. If they want that there should not 
be such cases, well, tney should provide for a 
penalty whicn should be really a penalty. 
Twenty rupees are nothing. All the passengers 
who are travelling in the train will be detained 
and God knows what will happen later on. 

I was just trying to explain what I was 
feeling after reading this because if such a 
provision is necessary at all, you must provide 
the proper punishment so that people may not 
be   .    .   . 

SHRI BHUPESH GUPTA (West Bengal): 
What about the marshals being put into the 
train so that they can be bodily lifted? 

SHRI AMOLAKH CHAND: My friend, 
Mr. Bhupesh Gupta, is used to being bodily 
lifted. 

SHRI BHUPESH GUPTA: I am talking in 
terms of your parliamentary democracy. 

SHRI AMOLAKH CHAND: I do not 
anticipate that people would be of that 
particular calibre because as I was suggesting 
before, if a person decides to continue to do so 
knowing that the fine would be Rs. 20 only, in 
that case, the fine should not be Rs. 20, but 
Rs. 200. 

Then, Sir, we come to clause 6 which deals 
with ticketless travelling. We have discussed 
this problem of ticketless travel. While going 
through the report for 1957-58, in paragraph 
83, we find that some attempts were made to 
do away with this evil. Sir, the amendment 
here deals with the amount to be charged—the 
amendment is long going to seven or eight 
lines and the amount will be fifty naye   paise  
minimum   and   all     that. 

Ticketless travel can be either intentional or 
accidental or it may be due to i he reason that 
there are no facilities on the platform itself to 
get the tickets. I would suggest another 
method which was tried according to the 
report which I have just referred to. What they 
decided to do was to have one ticket collector 
in charge of two bogies. I do not know what 
the result was or the experience of the Railway 
Ministry on this subject, but I do find that this 
system has been abolished from August, 1957. 
That was tried only for about seven months 
and thereafter, it was given up. If we see the 
magnitude of the question which is facing the 
railways, it is a colossal one. If you see the 
figures of 1956-57, you will find that the 
passengers detected were 7,35,334. You find 
another figure also in the same report that the 
annual loss is to the tune of Rs. 4.5 crores. If 
you see the report for the year 1957-58, 
persons detected travelling without tickets 
were 6,27,507. What I want to suggest to the 
Railway Minister is that he should provide one 
conductor each for every compartment. That 
will not only bring more revenues to the 
railways, but would also relieve 
unemployment— educated unemployment—
to some extent. They made this trial only on 
the mail trains and express trains. 

SHRI PRITHVIRAJ KAPOOR: Does the 
hon. Member want the conductor to travel in 
the same compartment? 

SHRI AMOLAKH CHAND: I am coming 
to that point. 

SHRI PRITHVIRAJ KAPOOR: A trouble 
will arise when there is a coupe and a 
couple—newly married couple—are 
travelling there. 

SHRI AMOLAKH CHAND: I am sorry to 
note that Mr. Prithviraj Kapoor would not 
expect a conductor to travel in a coupe. He 
would certainly like to travel in a coupe with 
different persons—not with a ticket 
collector—but now the point was that if you 
put one man in charge of one whole bogie—it 
is not a compartment that I meant, and taking 
it to be    a 
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compliment probably Mr. Kapoor thouiat that 
the man would be put in a coupe also in 
which a husband and wife may be travelling; 
it is not thai    .... 

SHRI PRITHVIRAJ KAPOOR: The hon. 
Member meant a bogie then, not a 
compartment. 

MR. DEPUTY CHAIRMAN: Well, Mr. 
Amolakh Chand, will you take more time? 

SHRI AMOLAKH CHAND:  Yes, Sir. 
MR. DEPUTY CHAIRMAN: Then _you 

can continue in the afternoon. 
The House stands adjourned till 2-30 P.M. 

The House then    adjourned for 
hunch at one of the Clock. 

The House reassembled after lunch at half 
past two of the Clock, Mr.. DEPUTY 
CHAIRMAN in the Chair. 

SHHI AMOLAKH CHAND: Mr. Deputy 
Chairman, Sir, before lunch time I was 
suggesting that there should be at least one 
conductor for every III Class bogie in order 
that ticketless travelling may be checked 
completely; also, as I was suggesting, it will 
relieve educated unemployment also to some 
extent. What they did was that they tried this, 
putting one man in charge of two bogies; and 
now they have abolished it. If the idea of the 
Railway Ministry is to do away with ticketless 
travelling—which I think is absolutely 
necessary not only from the financial point of 
view but also from the point of veiw of the 
moral standards of a country—then we should 
do away with this evil. Nowr S^, I am not 
satisfied with the wording of the provision; up 
till now the position was that if a person was 
found travelling ticketless, he was to be 
charged from the last checking station. Pro-
bably now the idea is that he could be charged 
from the station from where the trpin started 
although that person might have got into the 
train at a station at a great distance from the 
starting station. Well this is all for the 
Railway Ministry to look into. 

Now, Sir, coming to clause 7 we find a new 
provision which deals with persons who are in 
the habit of travelling without tickets or are in 
the habit of pulling the alarm chains. This is 
just like the provision of previous conviction 
coming into effect under the Criminal 
Procedure Code, and I do not know how far it 
is justified that it should be here also, because 
it would be rather difficult for them to prove 
the previous convictions. I may illustrate the 
point. Supposing I was found travelling with-
out a ticket somewhere in the south once, and 
thereafter supposing I am found travelling 
without a ticket somewhere in . the north, it 
might be very difficult for the Railway 
Ministry to prove that I was previously 
convicted until and unless I volunteered to say 
that I was convicted once. Anyway these are 
all administrative matters and I think the 
Railway Ministry must have thought .over 
them. 

Coming to clause 8, this travelling by 
others' season tickets or return tickets, the sale 
of them, etc., the fine for it has been increased 
from Rs. 200 to Rs. 250, and all that. I do not 
know if the Railway Minister is aware that-the 
return tickets that are issued are resold at the 
stations. Now they have said that when you 
begin your return journey you should get an 
endorsement from the starting station. I do not 
know, Sir, how far it has helped matters, but I 
know of a»case in whii-h a return ticket was 
sold on the platform itself. It is a matter which 
may be looked into administratively. 

Then clause 9 deals with altering or 
defacing tickets. I do not know whether 
anybody would like to deface a ticket, but 
while travelling to Calcutta recently, a week 
back, I found a person travelling by a II Class 
Special Ticket in the I Class compartment. 
The person was not very normal at the 
moment he entered the compartment. In that 
compartment we, four Members of 
Parliament, were also travelling. When he 
showed the red ticket to us it struck us that by 
mistake he had come into that compartment. 
So on my suggesting to him he showed 
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was a II Class Special Ticket converted into a 
I Class ticket with no initials to testify the 
change. The change was not <;ven with ink 
but with pencil. Solpoinled out to him that 
probably he was not normal when he 
purchased the ticket and somebody might 
have played a trick on him. Later on I myself 
wanted to And out the position because that 
was a II Class Special Ticket, and I came to 
know that that ticket had been abolished long 
ago. Now, Sir, I would like to know from the 
hon. Minister whether any overwriting on a 
ticket not accompanied by any initials of a 
railway authority would come within the 
mischief of clause 9. 

Now, Sir, I am coming to clause 10. This is 
a new section being added to the Railways Act 
dealing with hawkers. Now, Sir, I have seen 
hawkers in the railway compartments and on 
the platforms, and the unique way in which 
they hawk their articles in the train is rather 
surprising. It is just like putting a lottery or 
auction in the compartment, displaying so 
many things and asking everyone to bid. And 
there is a charm for even those persons who do 
not want to purchase, and if you bid for a 
particular thing, and you have bid 8 annas, he 
would not part with the goods but would give 
you a present, say, a comb. That only shows 
that the article for which the bidding has been 
done is above the price. Sir, this is a thing 
which should be checked since the travellers 
are cheated by the hawkers. These tricky 
hawkers, they take out things which are new in 
the market; they look very decent and 
attractive from a distance, but when you take it 
in your hands or ultimately it falls to you, well, 
you have been cheated. Now, Sir, what I 
would like to suggest is that they should not 
allow anybody to hawk in the trains; they 
should ask their ticket collectors to look into it. 
And all these things should be stopped. 

Here also imprisonmeni nag oeen added. 
Now, Sir, in taking all these clauses one by 
one my only idea was to explain that with the 
difficulties which the railway administration 
is facing at the moment—which to my mind 
are colossal—they would not be able to do 
anything perceptible even with these 
amendments. That is why I took the 
opportunity of speaking on these amendments, 
only to point out that if really you want that 
people should not travel without tickets, 
should not misuse the alarm chains, you 
should have people with some authority and 
with some assistance to deal with them, and 
when once you deal, well, you should deal 
severely with the offenders so that their offen-
ces might not be repeated. 

Thank you, Sir. 
THE DEPUTY MINISTER OF RAILWAYS 

(SHRI S. V. RAMASWAMY) : Mr. Deputy 
Chairman, Sir, eighteen hon. Members have 
participated in the debate, and each one of 
them viewed the Bill from his own angle. On 
the whole the hon. Members have made 
several suggestions, and I must say some of 
them are very valuable, and they will be given 
due consideration. 

Sir, before I reply to several of the points I 
must admit that I cannot cover all the points 
within the time given to me. I shall touch upon 
the major points and as far as possible I shall 
answer the points that have been raised, but 
before I do so in detail, I find there has been 
some comment about the language of some of 
the clauses embodying the amendment. I 
would like to deal with them first. Pt. Kunzru 
was mentioning about clause 108 dealing with 
communication. He wanted to know how 
Section 108 of the parent Act could deal with 
pulling of the chain. I would like to submit to 
this House that section 108 must be related to 
section 62. The language is the same: — 

 

The  last     clause   II     deals     with 
abstructing railway officials    on duty. 

"The    Central    Government may-
require any Railway administration 
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to provide and maintain in proper order, in 
any train worked by it which carries 
passengers, such efficient means of 
communications between the passengers 
and the Railway servants in charge of the 
train as the Central Government has 
approved." 

The language that is incorporated in section 
108 is the same. The word "chain" is not used 
there. This section has been there since 1890, 
for over 70 years, and during all this time it 
has conveyed the meaning that it is a 
communication between the passenger and 
the persons in charge of the train. That is how 
it has been interpreted. So, there is not much 
point in the criticism levelled against that. 

Then, Sir, one hon. Member doubted the 
wisdom of the words "habitually committing 
or attempting to commit" in clause 7 of the 
amending Bill. The learned Member could 
understand "habitually committing" but he 
wanted to know whether there could be 
"habitually attempting to commit". It is 
somewhat difficult, but it is conceivable that a 
person might attempt and again later he might 
do it or after a lapse of some time he might 
commit it and it is conceivable that he might 
be found guilty of habitually attempting to 
commit that offence. 

One of the points that has been raised both 
by the hon. Members, Mr. Sapru and Pt. 
Kunzru and other Members also was about 
clause 10, which says: 

"If a person canvasses for any custom or 
hawks or exposes for sale any article    .    .    
." 

This is nothing new. As a matter of fact it is 
the language which has been incorporated in 
the general rules relating to offences of 
passengers and other persons which have 
been in existence for well over 60 or 70 years. 
Now Rule 17 says: 

"Except in conformity with the terms of 
the provision of the licences 

granted by the Railway, Administration in 
this behalf, ho person shall canvass for any 
custom or hawk or expose for sale any 
article whatsoever on any train, station, 
platform or premises." 

It is the same language that is incorporated 
here in this amending clause. It is conceivable, 
Sir, that there may be cases of canvassing for 
any custom other than hawking or exposing 
for sale. Sometimes in the trains people also 
travel by the footboard and they say that they 
will do massage or offer oil bath. Th's is not 
hawking; this is not selling. But it is 
canvassing a custom. Possibly this clause will 
cover such cases. Therefore, to my mind, there 
is nothing wrong in the language that has been 
used in clause 10. At any rate, as I submitted' 
just now, it has been taken from the general 
rules which have been in existence for well 
nigh sixty or seventy years. 

There is one other point that the-last 
speaker, Mr. Amolakh Chand,, said about 
Clause 5. He said that this fine of Rs. 20 for a 
person who occupies the berth which has 
already been reserved for somebody else is 
meaningless; it ought to be at least Rs. 200. 
Sir, the main point is not the quantum of the 
fine. The point about it is that the Parliament 
is now investing the railway staff with power 
to remove that person, which the Railway 
never had before. That is the crux of the 
matter. Fine is not so consequential as the 
actual physical' removal of the person who is 
not law-abiding and then providing the berth 
to the person for whom the berth has been 
reserved. That :s the essence of the matter. If 
my hon. friend views the amending clause in 
that perspective, he will see that the quantum 
of the fine is not so important as the power to 
remove this person. 

SHRI AMOLAKH CHAND: Why should 
the Railway Minister not put a fine? 

SHRI S. V. RAMASWAMY:. It is in 
addition. 
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SHRI AMOLAKH CHAND: Because fine 
can be imposed only by taking the man to a 
court of law. 

SHRI S. V. RAMASWAMY: The -point :s, 
not merely are you removing him physically 
but you are putting him to disgrace before the 
general public and he has also got to face the 
music before the court of law. It is aiot merely 
removal. 

SHRI AMOLAKH CHAND: At the •cost of 
Rs. 20! 

SHRI S. V. RAMASWAMY: It is not the 
quantum; it is the amount of in-•convenience, 
the amount of difficulty that he will be put to 
by going to the •court of law. He will have to 
undergo  all   these   difficulties. 

' SHRI V. K. DHAGE (Bombay): But if one 
berth is allotted to two persons? 

SHRI S. V. RAMASWAMY: That is a 
hypothetical question. Mr. Sapru gave us three 
instances where he had himself pulled the 
chain. From the dates given by him, ft appears 
that he was pulling the chain when he was a 
lawyer. As a lawyer he was pulling the chain 
judicially because he was fully justified in 
doing so. But, unfortunately, the figures that I 
have got go to show that this chain pulling is 
not judicially done as I shall presently place 
before the House. 

Sir, hon. Members have asked for figures. I 
shall give the figures both for alarm chain 
pulling and for ticket. less travelling. Now, the 
alarm chain pulling was as follows: 

For     105^    ..................         41,846 
46453 

1958    (Jan. to Oct.)   44,745 

Now, the number of instances in which the 
use of alarm chain was unjustified -was: 

For     956    ...................        36,106 
1957 ...        40.193 
1958 fja' . ro Oct.)    38,793 

The  percentage  of  unauthorised pulling of 
chain comes to: 

For    1956    ...........     ...       86,3 
1957    ...................        86,8 
1958 (Jan. to Oct.). .86,7 

SHRI SONUSING DHANSING PATIL: 
Are these figures on the basis of judicial 
decisions or were these cases treated by the 
Railway Administration" 

SHRI S. V. RAMASWAMY: Treated by the 
Railway Administration. 

DR. A. N. BOSE (West Bengal): How 
many of these cases were punished? 

SHRI S. V. RAMASWAMY: I will give the 
figures. You will be pleased to see that the 
alarm chain pulling is of a high order and the 
percentage of unauthorised pulling is also 
very high. I am trying to get certain figures of 
chain pulling in other railways in other 
countries. 

SHRI N. M. LINGAM (Madras): What 
about chain puling zone-wise? 

SHRI S. V. RAMASWAMY: Well Sir, now 
that my friend has asked me, I shall furnish 
the figures. I shall give January to October 
1958 figures. Central Railway 9,571; Eastern 
Railway—9,155; Northern  Railway—9,070. 

SHRI AMOLAKH CHAND: In all 9,000? 
* 

SHRI S. V. RAMASWAMY: Yes, Sir. In 
North-Eastern Railway, it was 6,332. 

SHRI V. PRASAD RAO (Andhra Pradesh): 
They are not so enterprising. 

SHRI S. V. RAMASWAMY: But it has 
been split up into North-Eastern Railway and 
North-Eastem Frontier Ra'lway; after 
separation this is the figure.* 

SHRI P. N. RAJABHOJ (Bombay): 
Western? 
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SHRI V. K. DHAGE:  9,000 
SHRI S. V. RAMASWAMY: No, Sir. It is 

1,638. 

SHRI V. PRASAD RAO: What about 
Southern Railway? 

SHRI S. V. RAMASWAMY: For 1958 —
3,024. I might as well tell my hon. friend that 
the largest amount of chain pulling is in 
Vijayawada area. 

SHRI T. R. DEOGIRIKAR (Bombay) : Will 
the hon. Minister tell us how many persons 
were proceeded against for wrongful chain 
pulling? 

SHRI S. V. RAMASWAMY: My hon. 
friend would like to know how many 
prosecutions had been launched? I must admit 
that the number of prosecutions that have 
been launched bears no proportion to the 
number' of persons who have pulled the 
chain. 

Now the total for January to October, 
1958—the number of persons detected to 
have pulled alarm chain without adequate 
justification was 1,038; the number of persons 
prosecuted was 952; the number of persons 
convicted 303; and the number of persons 
acquitted 49. The number of persons whose 
prosecution results are not yet known was 
600. These are the latest figures that we have 
got for 1958. 

SHRI P. N. RAJABHOJ: What about 
ticketless travel? 

SHRI S. V. RAMASWAMY: My hon. 
friend has already commented that we have 
not been enforcing the existing law and that 
the number of prosecution is not enough. I 
would like to submit straightway, Sir, that it is 
not an easy thing first to detect, then to get 
evidence, then to launch the prosecution and 
then to get conviction. There are four different 
stages. First of all, detection itself takes time. 
The apparatus is such that it is only after 
inspecting carriages that you can locate in 
which bogey the chain has been pulled, 
because there Is a rod which comes out of the 
car- 
3 RSD—4. 

riage at the outer end and you detect that it is 
in this carriage that the chain had been pulled. 
Subsequently, you will have to find out in 
which compartment it took place and finding 
out the compartment, you have to find out the 
person who did it. If you ask the co-
passengers, they are not willing to tell for fear 
that the other man may knife them or bear a 
grudge and subsequently may do some injury. 
Therefore, there is not that general civic sense 
to come forward to point out to the authorities 
that this is the 

l   man who was doing the unlawful act. 
j So, the second stage of discovering a person 

who pulled the chain becomes difficult. 
Subsequently to get evidence to prove that he 
has pulled, is 

' even more d fficult because nobody would  
like  to  waste  time  to   attend 

[ the court and then to give evidence. Not 
merely that,    they fear that the 

;   other man    may bear    a grudge and 
j subsequently they might be dealt with in a 

different manner. Then to get conviction is 
also somewhat difficult. These are the several 
difficulties in the way of enforcing this law 
but as I shall submit later, we are trying our 
utmost. 

SHRIMATI YASHODA REDDY: May I 
know whether the same difficulties will not 
arise when this Bill is passed? 

MR. DEPUTY CHAIRMAN: The hon. 
member is not in her seat. 

SHRIMATI YASHODA REDDY: I was 
coming there. I am speaking from near my 
seat. 

SHRI S. V. RAMASWAMY: Sir, the other 
point is about the question of ticketless travel. 
One hon. member made the astounding 
statement that both t'cketless travel and chain 
pulling are minor matters and, therefore, a 
piece of legislation need not be passed of this 
nature to enhance the punishment. If I give the 
figures, the hon. member will realise that it is 
not a minor matter at all but a very serious 
matter. In 1956.57 the number of passengers 
detected without ticket was 73,53,000 and the 
amount of fare 
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or excess charges realised was Rs. 
1,58,00,000. In 1957-58, 62,79,000 were 
detected and the amount recovered by way of 
fine or excess charges was Rs. 1,48,00,000. In 
1958-59 up to December 61,32,000 were 
detected and the amount recovered was Rs. 
1,00,34,000. Sir, besides the checks that we 
had been imposing, surprise checks, 
continuity checks, etc., a special organisation 
was set up in 1957. It was estimated that the 
approximate annual loss of revenue over all 
Indian Railways due to ticketless travel during 
1956-57 was about Rs. 5 crores, the break-up 
for the railways being as under: Central 
Railway— Rs. 65 lakhs, the percentage of 
ticket-less travel to the passengers with ticket 
is 3'2; Eastern Railway—Rs. 90 lakhs, the 
percentage being 6-5; Northern Railway—Rs. 
70 lakhs, the percentage being 3:4 North-
Eastern Railway—Rs. 85 lakhs, the 
percentage being 73; Southern Railway—Rs. 
85 lakhs, the percentage being 4-3; South-
Eastern Railway—Rs. 35 lakhs, the 
percentage being 4-5; Western Railway—Rs. 
75 lakhs, the percentage being 3 5. The total, 
as was estimated, came to about Rs. 5-15 
crores. 

Not merely this. We have got also certain 
figures to find out where in what division in a 
particular zone is this ticketless travel in 
excess. Now, in Central Railway. Jabalpur 
Division seems to be the highest, it is 8' 1 per 
cent. In the Eastern Railway, for instance, 
Dinapore has a percentage of 10:13, one in 
every 10 passengers travel without ticket. In 
Sealdah it is 8-1. In Northern Railway, 
Allahabad has 5-3 percentage and in Luck-
now it is 5; 8. In North-Eastern Railway, 
Muzaffarpur has 9'2 but Pandu —in Assam—
is even more, it is 12" 1. 

DR. A. N. BOSE (West Bengal): Sir, may I 
know how these figures about ticketless 
travelling are obtained when in many sectors 
there is no checking at all; particularly in 
Sealdah referred to by the hon.    the 

Deputy Minister,  I find that there is 
no checking either at the terminus or 

at  the  intermediate     stations.    Then, 
I   how have the figures been obtained? 

SHRI V. K. DHAGEi This is only about 
those who have been caught. 

SHRI S. V. RAMASWAMY: The figures do 
not disclose the actual state of affairs. It may 
be more. Sir, as a matter of fact, it is difficult 
to assess, with any degree of accuracy the 
extent of ticketless travel. 

(Interruptions.) 
MR. DEPUTY CHAIRMAN: Order, order.   

Let him go on. 
SHRI S. V. RAMASWAMY: The figures of 

the ticketless travelling are not a correct 
indication either of the 

, extent or the trend of ticketless travel 
inasmuch as an increase in the number may 
indicate either greater 4icketless travel  or  
greater efficiency     of     the 

I ticket checking staff while a decrease in 
number may indicate either less ticketless 
travel or less efficiency in checking. 

Anyhow, a special organisation was set up 
and they have been able to give us a rough 
idea of the situation in the country. 
3 P.M. 

Now, having given these figures I would 
like to reply to some of the criticisms made by 
hon. Members. Now the hon. Lady Member 
Shrimati Yashoda Reddy says that this is an 
administrative matter and not a legislative 
matter. I don't know whether this criticism is 
correct at all because we are only seeking to 
amend a law which has been existing from 
1890. It does not suddenly become 
administrative. It is legislative no doubt and 
because we have found, as I shall submit 
presently, that the law is not adequate and that 
perhaps with the enhancement of the 
punishment the evil can be checked, the 
legislature has been approached to enhance 
the punishment. It has not suddenly become 
administrative. Therefore I submit that there is 
not much in the criticism levelled against the 
Bill by the hon. Lady Member. 
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apply in this case.   You should make wide 
publicity of the whole thing. 

SHRI S. V. RAMASWAMY: The fact that 
hon. Members are speak'ng here and they are 
publicised in the papers is also publicity. 

DR. R. B. GOUR (Andhra Pradesh): I 
particularly suggested that th"! Railway 
Ministry should request the I. & B. Ministry 
to produce films to this effect. 

SHRI S. V. RAMASWAMY: I am coming to 
it. We have a list of films. As regards posters, 
which many Members have suggested, on 
almost all Railways we have got posters and we 
advertise through papers also. Wa are spending 
a considerable amount in informing the public 
about these things and the unlawful activities 
that should j be restrained. 

As regards films, in 1955, a reciprocal 
arrangement was agreed to    between Ministries 
of Railways and of Information and 
Broadcasting by which the latter supplies to the 
Zonal Railways copies of documentary films 
produced by them, for exhibition at    railway 
stations and railway     colonies.    Tiie   , 
Railways  in  turn  provide     space    1   j 
stations free of charge, for display of   ! posters 
etc.   produced by the Ministry   I of  
Information  and Broadcasting  foi the publicity 
of    Second Five    Year Plan. 

The Ministry of I. & B. have pro duced the 
undermentioned documentaries specifically on 
railway subjects, and copies of some of these 
have been given to the Railways for exhibition: 

Century of Progress 
Railways   Centenary  Exhibition 
Iron Horse 
Vigil on Wheels 
Towards Better Travel 
Railways Belong to You 
Foot Board Travel 
Alarm Chain Pulling 
Ticketless Travel 
Evils of Pilferage. 

The following films are also under 
production by the Ministry of Information 
and Broadcasting: 

Delivering the Nations Goods 
Economy in fuel consumption 
Wheels for the Plan Track laying 
More Miles by Rail. 

In addition to the production of films on 
railway subjects, the Ministry of I. & B. have 
already supplied to each Railway 
Administration copies of about 70 geieral 
domumentaries free of charge. 

Now there is a long list of stations at which 
these are exhibited on the various Railways 
which I need not trouble the House with. 

SHRI P. N. RAJABHOJ: In which 
language? 

SHRI S. V. RAMASWAMY: The languages 
in which these are produced ..   . 

MR. DEPUTY CHAIRMAN: You are 
disturbing too much. 

SHRI S. V. RAMASWAMY: The 
languages in which they are produced are 
Hindi, Bengali, English, Tamil and Telugu. 

SHRI P. N. RAJABHOJ. Not Mara-thi  and  
Gujarati? 

SHRI S. V. RAMASWAMY: With regard to 
checking the ticketless travelling, I shall place 
before you the ordinary steps and the special 
steps.    The normal steps are these: 

(i) Substantial number of stationary 
ticket collectors posted at large 
stations for manning the gates, for 
checking the tickets of passengers 
entraining and detraining at their 
stations, at some stations of those in 
trains; 

(ii) travelling ticket examining staff to 
work over sections to prescribe 
programmes;  and 

(iii) flying squads to be used for surprise 
and special checks. 
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Now, a special scheme involving trials by 
magistrates exclusively appointed for trying 
cases under the Indian Railways Act has been 
in force for the past few years on most of the 
Railways, especially in areas where ticketless 
travel is very heavy. As I submitted to you, 
those divisions or those areas in the Zones 
have been specially spotted out for these 
checks. The essential feature of the scheme is 
that the Railway Magistrate should hold court 
at convenient points so that ticketless 
travellers apprehended during special checks 
may be brought before them immediately and 
dealt with summarily. On some Railways, 
selected ticket checking squads work 
exclusively in conjunction with these Railway 
Magistrates to co-ordinate the programme and 
such a method has aided substantially in the 
control of ticketless  and other irregular  
travel. 

The following other measures have also 
been taken for intensive action against 
ticketless travel: 

(i) Employment of TTEs in plain clothes 
on certain sections to check 
habitual ticketless travellers who 
evade checking staff in  uniform; 

(ii) concentrated checks by TTEs over 
allotted sections, checking trains 
completely on the run and also 
assisting the ticket checking staff at 
the stations; 

(iii) provision of one TTE for every two 
coaches on certain important long-
distance trains throughout the run    
of    the 
trains; 

(iv) surprise cihecks by raiding parties 
travelling by road. 

I may also add, Sir, that the non-official 
members of the National Railway Users' 
Consultative Committee and the Zonal 
Railway Users' Consultative Committee have 
been authorised to call upon any Station 
Master or a Ticket Examiner to check the 
tickets of passengers in their presence. 

DR. A. N. BOSE: Is any pol.ee protection 
provided for the additional checking staff? 

SHRI S. V. RAMASWAMY: No, nothing. 

DR. A. N. BOSE: Without any protection, 
what good is expected out of these flying 
squads? 

SHRI S. V. RAMASWAMY: With the flying 
squads go perhaps the Railway Police. The 
Government Railway Police is informed, the 
State Police is also informed and the help of 
these people would be taken. When there is a 
mass raid, it stands to reason that they would 
take the necessary precaution before they 
launch upon this. 

Apart from this, checking on the suburban 
sections is also maintained. Generally ticket 
checking is conducted in the suburban 
sections in the same manner as in other 
sections subject to local variations depending 
upon local conditions. Since during the peak 
hours it is impossible for the TTEs to conduct 
any effective check on running trains, such 
staff is diverted to checking at the entrance 
and exit of stations. The system of ticket 
checking by TTEs in plain clothes is in force 
on the suburban sections of the Southern and 
Central Railways and has been found 
effective in tackling the habitual ticketless 
travellers and unauthorised vendors and 
beggars. The checking staff on the suburban 
trains usually work in groups of three or four 
instead of individually. There have been 
many instances where ticketless travellers 
have taken the law into their own hands and 
manhandled and attacked the staff. In one 
case, a TTE was stabbed. All these matters 
were discussed with the Chief Commercial 
Superintendents at a meeting in Bombay and 
it was decided that action should be taken on 
the following lines to combat lawlessness on 
each Railway where we know lawlessness" is 
prevalent: 

(1) In  the  first  instance,  specifically 
locate such sections and 
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then conduct a series of massive 
raids with a substantial force of 
ticket checking staff aided by 
Government Railway Police, 
Magistrates and the Railway 
Protection Force. 

(2) The General Manager should get in 
touch with the Chief Minister and 
Home Minister or the Chief 
Secretary of the State concerned for 
obtaining the co-operation of the 
State Governments in these raids, 
especially regarding adequate 
police help. 

(3) These drives should be continued 
for some time and the Board 
advised of the results of such drives 
and the extent to which co-
operation was secured so that if co-
operation was still required from the 
State Governments, Board can take 
further action by way of raising the 
subject at the periodical meetings of 
the Railway Minister with the Chief 
Ministers of States or otherwise. 

These are the various steps, Sir, that we have 
taken to bring ticketless travelling and chain 
pulling under control. I have been trying to 
get at the figures relating to these subjects 
from other countries. What we are generally 
supplied with by the foreign Railways is only 
information about claims and operational 
figures. That is also what we get. Apparently 
there is no ticketless travel in the foreign 
countries and apparently also chain pulling 
must be a negligible thing. That is why we are 
unable to get at the figures. In Japan, 
practically there seems to be no case of 
ticketless travel at all. The sense of public 
duty is so great there that no man would think 
of taking unlawful advantage even though he 
may not be detected because he regulates his 
own conduct according to the law of  the  
country.    There  is     such  an 
intense social behaviour, high sense of 

f 

duty and patriotism which prevails there that 
all this is reflected in the almost total absense 
of ticketless travel and the absence of chain 
pulling. I hope, Sir, a day would come when 
similar will be the situation in our country 
also. 

One hon. Member has suggested that this 
chain pulling is due to the fact that 
punctuality is not maintained. I do not know 
how chain pulling will improve punctuality; 
on the other hand, chain pulling is to a 
considerable extent responsible for the non-
punctuality; of the trains. I was looking into 
the question whether unpunctua-lity was a 
matter which concerns only the Indian 
Railways or other Railways also. The Railway 
Gazette of England, published on the 30th 
January of this year contains the following—
there is a report of a debate in the British 
Parliament about unpunctuality: 

"Unpunctuality worries us all and it is 
affecting the financial position. One cannot 
go through a vast electrifying and 
modernising plan and keep an exact scale 
of punctuality. It may be that the 
Commission would have been wiser even 
to have altered its time-tables to less exact-
ing schedules. Absolute punctuality figures 
are not an entirely fair test. If these long 
distance trains which are five or ten 
minutes late are d's-regarded, the figures of 
unpunctuality are materially reduced." 

Sir, to some extent, unpunctuality in our 
trains is also due to the large-scale 
engineering works, engineering caution, 
repair works, ballasting, etc., all over the 
system and, therefore, I submit, pulling of 
alarm chains will not help punctuality. On the 
other hand, it will very seriously affect and 
worsen the punctuality situation. 

A point was made out that students are 
responsible for ticketless travel. It was also 
mentioned that poor people are the persons 
who travel without tickets. Mention was also 
made about the mela rush when people in a 
hurry travel without tickets.   A Lady 

247 "       Indian Railways [ RAJYA SABHA ]       (Amendment)  Bill,       248 
1959 



249 Indian Railways [ 21 APRIL 1959 ]       (Amendment)  Bill,       250 
1959 

Member made out that there are no proper 
enclosures for the stations which enabled the 
people to escape into the platforms and get 
into trains •other than through the regular 
gate. She also mentioned that there was 
inadequacy of booking offices which -resulted 
in people not being able to get tickets in titne 
and in rushing into the trains without tickets. 
My humble submission is that these are all not 
valid excuses for ticketless travel. If there was 
insufficiency of booking offices and if people 
could not get their tickets in time, if they had 
been honest passengers they would have 
reported the matter to the Guard that they 
could not get their tickets in time and that they 
are prepared to pay the fare. When ticketless 
travel becomes common, the excuse that it 
"was due to the inadequate booking •office 
facilities falls to the ground and ■does not 
hold water. It is also not possible to enclose 
all stations and completely circle off every 
station so that there may be no chance of any-
body getting in without a ticket. It will require 
a colossal amount to fence every station 
completely. Then, it has been suggested that 
the number of TTEs may be increased. There 
again it is a question of cost. If as has been 
suggested that in every compartment there 
should be a TTE— "well, the figure will have 
to be worked ■out—I have no manner of 
doubt that it will come to a colossal figure. 

One other course also with regard to chain 
pulling, which we have resorted to is that we 
have blanked off a number of trains. In the 
matter of blanking off, I think the pride of 
place is taken by the North Eastern Railway 
and the Eastern Railway. That is because the 
incidence of chain pulling is largest there. On 
the North Eastern Railway I have a whole 
page full of trains which have been blanked 
off because the alarm chain pulling is highest 
there. Next comes, the Eastern Railway. I have 
got completely one page of the number of 
trains which have been blanked off. 'So far as  
the  Southern  Railway     is 

concerned, as I have submitted, it is only in 
the Vijayawada area that blanking off has 
been done. 

SHRI GOPIKRISHNA VIJAIVARGIYA 
(Madhya Pradesh): Which has the least 
number? 

SHRI S. V. RAMASWAMY: Then, I would 
like to take up the question of hawking. With 
regard to hawking and the number of 
unauthorised hawkers, these are the figures: 

Unauthorised   hawkers 
For the quarter ending March 1957     6,429 

» »        June     1957     5.966 
September 1*957 7,303 

They were all apprehended during the three 
quarters. Also, the number of beggars  
apprehended  are these:— 

1957........... 10,14,224 
I9SS..........  944.144 

Now, this does not give a full picture of the 
enormous number of people who are 
travelling in the trains as hawkers and as 
beggars. Perhaps we have touched only the 
fringe of the problem and the actual figures 
must be much more. I am happy that hon. 
Members have not raised any objection to 
this clause. 

Lastly, there is the question of protection to 
the railway staff. One hon. Member was 
pleased to say that it is supposed intimidation. 
I am afraid it is not supposed intimidation, but 
it is a very real intimidation. I can submit to 
the House countless cases where the railway 
staff have been not only intimidated, but some 
of them have even lost their lives. There was a 
case recently in Ambala where the ticket 
examiner challenged a ticketless traveller. He 
asked him: "What will you do, if I travel like 
this?" He sat by his side and knifed him and 
even killed him. There are other cases where, 
particularly in the Sealdah division there were 
22 cases, the engine crew were assaulted. 
Generally people who travel without ticket 
resort to violence and assault the railway staff. 
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Such cases have got to be put down with a 
stern hand. After all they are doing a public 
service. The railway servants have got to 
be.protected and unless they are properly 
protected and they are assured that in the 
discharge of their duties they will have al! the 
assistance from the public also, they cannot 
enforce and act properly and discharge their 
duties. Therefore, it is up to us to see that 
those who assault the railway servants are put 
in fear that if they do so, they will have to 
suffer the increased punishment. 

It has been urged whether merely 
increasing the punishment will be enough, 
whether educating the public should not 
precede this imposition of extra punishment. 
The question becomes a broad question as to 
whether legislation should precede public opi-
nion or public opinion should precede 
legislation. I do not think that this is one of 
such cases. To my mind, it appears that in all 
matters relating to social and religious things, 
it is just possible that public opinion should 
precede legislation. But in a matter of this 
kind, where enforcement of law is necessary, I 
do not think that we should first of all educate 
and then bring in legislation. It is not a ques-
tion of first this and then the other. It is a 
simultaneous process by which we at the same 
time educate the people and impose extra 
punishment on those who disobey the law. In 
that view of the matter I believe that the 
enhanced punishment that is provided for in 
the Bill will have a salutary effect. 

As regards the comment that has been 
made that lawful chain pulling also will be 
punished, I am afraid it will not be so. We can 
certainly distinguish between legitimate cases 
of chain pulling and unauthorised and 
unlawful cases. The law will not be applied 
blindly and the apprehensions expressed by 
some of the Members are not well-founded. 

On the whole, the Bill has been conceived 
well and the various suggestions that have 
been put forward by the hon. 

Members will be given due considera-i lion. I 
submit that the enhanced punishment that is 
provided for in the Bill will have a proper and 
salutary effect. 

With these words, I conclude. 
SHRIMATI YASHODA REDDY: One 

clarification, which you must allow please. 
The hon. Minister said that this Bill has been 
brought against those who travel without 
tickets. Also he was correct when he said that 
detecting them is not their difficulty. But they 
are not able to* punish them because there is 
no evidence forthcoming. I fully agree with 
him and 1 sympathise with him that our moral 
standards have not increased. But how is this 
Bill, which increases the fine from Rs. 50 to a 
fine of Rs. 250, going to help him to punish 
them? How is he going to get the evidence? 
Are the passengers now just because the fine 
has been increased   .... 

MR. DEPUTY CHAIRMAN: No-speech 
now. 

SHRIMATI YASHODA REDDY: I just want 
to know how he will do it. 

SHRI S. V. RAMASWAMY: It is not a 
question of detection. The fact that there is an 
enhanced punishment may be a deterrent to 
the law breakers and there would be less law 
breaking than before. 

SHRIMATI YASHODA REDDY: It will be a 
deterrent only if the man is; sure that he will 
be caught, otherwise not. 

MR. DEPUTY CHAIRMAN: Because they 
are able to detect, they will get deterrent 
punishment. The question is: 

"That the Bill further to   amend the 
Indian Railways Act, 1890, as passed by the 
Lok Sabha, be taken, into consideration." 
The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall  
now   take  up     clause-by-clause- 
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consideration  of the Bill.    There are no 
amendments. 

Clauses 2 to  12 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI S. V. RAMASWAMY:    Sir,   I 
move: 

"That the Bill be passed." 
MR. DEPUTY CHAIRMAN:   Motion 

moved: 

"That the Bill be passed." 

DR. R. B. GOUR: Mr. Deputy Chairman, I 
very carefully listened to the long discourse 
given by the hon. Deputy Minister of 
Railways on the first reading of the Bill. A 
very relevant point was raised by my friend 
on the other side, Shrimati Yashoda Reddy, 
that with the increased punishment detection 
will become more and more impossible. 
Today we know that the person who pulls the 
chain is protected by the entire compartment, 
and when the entire compartment knows that 
the punishment is more severe, detection will 
become further impossible. Therefore, she is 
relevant, and the matter must be considered 
by the administration as to how they are 
going to tackle the problem. That is point 
one. 

The second point is, the hon. Minister has 
not replied to my points which I very seriously 
and earnestly raised. How are you treating the 
railway employees who very diligently imple-
ment this legislation? I have brought to your 
notice cases where you have asked for 
explanations, where you have taken action 
against them. All these things are happening 
because I you are protecting some times certain 
' personages and people. These employees are 
not protected by you. The administration itself 
pounces upon them. It is not a question of 
people intimidating the employees. We feel 
that sometimes  it happens.  I do 

not deny that.    But you yourself are-
intimidating the employees. 

Another point is, what is the encouragement 
to the employees? I drew attention pointedly to 
the fact that it is the travelling ticket inspectors 
who do the most important job of detecting all 
these things—ticket-less travelling, chain 
pulling and other things—and it is this class of 
employees who are denied certain necessary, 
urgent, vital concessions. They are not being 
treated as running staff. Why? That is a very 
long standing demand of theirs. They are not 
getting the facilities that ordinarily employees 
categorised as running staff are to get. They are 
the key persons who are going to implement 
this legislation of yours. 

Lastly, when I said that propaganda had to be 
there, he tried to go into wider horizons  and  
said  that     there should be social legislation 
first.   That was not the thing that we wanted to 
suggest.   It is not a question of social education 
first and legislation next or' legislation first and 
social    education next.    Our  whole  idea  was  
that for such    legislations    governing       
such-, matters  you  have  to  depend  not  so 
much on the long arm of punishment that is 
sought to be meted out to the people but on 
propaganda for raising the social consciousness 
of the people in general.   It is not that I wanted 
you to take the films and     exhibit them to the 
railway colonies for the benefit of the  railway  
employees.    You are doing that, it is good.   
But you produce very  good documentaries  that 
should be shown to the general public.    For 
instance,  I  should  like to  see     films like the 
one on good manners. That is what I meant 
when I said documentaries for the general 
education of the public.    Therefore, you     
should    not depend on heavy punishment 
alone. I will put a straight question to the hon. 
Minister.   Let him produce to us data as to how 
many chain    pullers have been punished even 
under the existing law,  and  how  many  of  
them     have repeated  that.    If you  think  that 
in spite of the punishment the act was repeated,  
then  you     are     absolutely justified in 
Fnhancing the punishment. 
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[Dr. R. B. Gour.J Let us have the data. Let 
us know the working of the present law. Let 
us know that. Without giving all that, you are 
coming and telling us that you are coming 
forward with deterrent punishment that would 
help you in trying to prevent that. When we 
come out ourselves for deterrent punishment 
for employees who are not submitting returns 
to the Government, you say that we should 
not do it. Here is a deterrent punishment. You 
tell us the percentage of ticket-less travel in 
our country. You tell us how the inspectors 
are able to collect money from these ticketless 
travellers even today. Year'by year you can 
give us the amounts so collected. 

The hon. Deputy Minister did speak for a 
very long time and did labour -very much on 
the theme, but at the same time I am afraid he 
has not touched even the fringe of the argu-
ments that we  had advanced. 

SHRI ROHIT M. DAVE (Bombay): Mr. 
Deputy Chairman, I have no quarrel with the 
provisions of the Bill, and that is why I did 
not speak at the time of the first reading. Now 
that we have passed all the provisions and we 
are in the third reading stage, it is redundant to 
point out why it is very necessary that all 
those who offend against the facilities 
provided for the convenience of the general 
public, who try to pull the chains without any 
reason or who start causing inconvenience to 
the passengers as a whole, should receive 
deterrent punishment. And similarly when it is 
a question of ticketless travelling and thereby 
defrauding the public and the State, a 
deterrent punishment becomes necessary, I 
fully subscribe to these views. But while 
subscribing to them, I would like to point out 
that we should not lose sight of our genuine 
clients, bona fide passengers, who want to 
avail themselves of the train, to make use of 
the facilities which the State provides for 
them and are willing to pay for the advantages 
received according to the law. It is true, Sir, 
that improper use of chain pulling should be 
punished, but 

at the same time it is also true that chains are 
provided in the trains m order that they may 
protect the passengers and may help the 
passengers in case of danger or in case of 
some threatened accident. What is therefore 
necessary is to educate the public more 
liberally on the question of what is the proper 
use of the alarm chain and what is the 
improper use of the alarm chain. By providing 
this deterrent punishment we should not deter 
a passenger from using the alarm chain in 
case it is really needed to be pulled. In my 
mind it is not quite clear what is exactly 
proper use of the alarm chain and what is 
improper use. 

Similarly, Sir, it does happen that a bona 
fide passenger who wants to pay for his travel 
suddenly has to rush to the train because of 
certain reasons and is not in a position to buy 
the ticket in time, because the train is just 
about to leave . Some arrangement should be 
made for such bona fide passengers who 
entrain in this manner but had not time to buy 
the ticket and are very willing to buy the 
ticket. They should not be punished in this 
way, and there ought to be some provision to 
see that those who entrain in a hurry have 
ample opportunities to buy the ticket at the 
next station or at any time when it is suitable 
both to the railway authorities and to the 
passengers. My whole point is that while we 
are providing deterrent punbhment for those 
who are misusing the facilities, who should 
also look to the convenience of those who are 
bona fide passengers, who are honest people, 
who do not want to defraud the railways and 
who are prepared to pay; full facilities should 
be given to them so that no undue 
inconvenience is caused to bona fide 
passengers. 

SHRI AMOLAKH CHAND: Sir, I am very 
glad that the Bill has been practically passed 
by the House, and I want to make only one 
suggestion, and that is, if you want your 
conductors, guards and T.T.E's. to work 
efficiently, you must provide some 
accommodation for them. During their duty in 
the train, there is a general complaint that 
those 
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conductors who are in charge of the First 
Class do not get any place to sit. So also is the 
case of T.T.Es. who do perform arduous 
duties in the night, and they have no place to 
sit. Therefore, I would like to suggest to the 
hon. Minister to look into this question in 
order to enable them to perform their duties 
better. 

SHRI S. V. RAMASWAMY: Mr. Deputy 
Chairman, I would like to say at the outset that 
I was not able to cover all but the main points. 
My friend, Dr. Gour, has again mentioned 
about detection and appreciation of detection. I 
think we are not callous about that. On the 
other hand, wherever a railway servant has 
done his duty, we have recognized it and we 
have appreciated it. It is only the other day, 
during the "Railway Week", 29 outstanding 
men who rendered signal service to the 
railways were rewarded with medals and cash 
prizes. Some time ago there was a travelling 
ticket examiner who discovered a marriage 
party of Gaya travelling without tickets. When 
he detected it, three persons of that party trie* 
to overpower him, but still he withstood his 
ground and was able to collect the proper 
amount of fare from them. The railways have 
rewarded him with Rs. 100 and have 
recognised his services. I can go on 
multiplying such cases. But I would submit 
that if ever there is any administration which 
appreciates the work of its employees, I should 
say that the pride of place is taken by the 
Indian Railways. The Railways are always 
first in the field to recognise the work of their 
employees. The other day one of the station 
masters was asked to surrender the cash that he 
had—a gun man approached him and showed 
a pistol at him and wanted him to surrender the 
cash or give the key. He would not surrender 
and then he was shot. His family was awarded 
Rs. 5,000. There are certainly such outstanding 
things which are being done and we do 
recognise and appreciate such work. 

As regards the employees who discharge 
their duties, my friend is under 

a mis-apprehension that they are browbeaten 
by persons in authority. I would be very glad 
if the hon. Members brings to the notice of the 
Ministry any such cases. Those employees 
who discharge their duties correctly and 
honestly will be protected. If they are doing 
their duties, they will certainly be protected 
and no person in authority will detract an 
employee from discharging his duties. 

As regards emoluments and all that, that 
matter is now before the Central Pay 
Commission. Because the travelling ticket 
examiners have sent so many memoranda to 
Members of Parliament about their 
grievances, I suppose they must have also 
sent them to the C.P.C. and possibly, that 
matter is under consideration. Anyway, that is 
not germane to the Bill under consideration. 

My friend, Mr. Dave, was pointing out that 
if people rushed into trains without buying 
tickets for want of time, they should be 
properly protected. I think that if any 
passenger comes forward honestly to say, 
"Well, I got into the train in a hurry; I am 
prepared to pay", there are travellling ticket 
examiners who issue tickets in the train itself 
and they will be properly protected. 

DR. A. SUBBA RAO:  There are so 
many instances where they have refused. 

SHRI S. V. RAMASWAMY: There cases 
must be taken up and reported to the 
authorities. The position is, it would be proper 
for them to issue tickets and they are bound to 
issue tickets. Such things must be brought to 
the notice of the authorities. I do not think that 
if any honest passenger is willing to pay the 
fare he will be hauled up at all. Such cases 
must be extremely rare. 

My friend again mentioned about social 
conscience. It is not the social conscience 
about the railway or the railway property or 
the use of the railways alone. It is a general 
problem of civic sense a general problem 



 

I- 
[Shri S. V. Ramaswamy.] 

of education, of the masses. It is not merely 
educating the people as to how and when they 
should use the chain. As a matter of fact, more 
than one hon. Member have suggested that 
there should be a list drawn up as to what the 
occasions are when it should be deemed as 
properly used and what the occasions are 
when it should be deemed as improperly used. 
I submit that it would be an impossible thing 
to draw up such a list at all because there may 
be other situations, and if you draw up a list, it 
cannot be exhaustive, it cannot cover all cases. 
If you draw up such a list and make it rigid, 
such of those cases which do not come under 
the ambit of that list will not get covered and 
they might be caught or punished. It would be 
wrong because it is not as if the law will be 
blindly administered. 

DR. W. S. BARLINGAY (Bombay): 
Illustrations will be very useful. 

SHRI J. S. BISHT (Uttar Pradesh): Send 
them to jail for something which you yourself 
do not know? 

DR. W. S. BARLINGAY: Does not the 
hon. Minister think that illustrations will be 
useful? 

SHRI S. V. RAMASWAMY: We should not 
take all the credit of wisdom to ourselves. The 
railway magistrate will also look into the facts 
of the case and the circumstances in which the 
offences have been committed. I have no 
manner of doubt that the magistrate will use 
his discretion —proper discretion—and see 
whether it is bona fide or mala fide. 

SHRI J. S. BISHT: The simple question is 
this. If the railways had been private 
commercial firms as in old days like G.I.P., 
B.B. & C.I. and all that if those private 
commercial firms had asked the Government 
to arm them with this power, would the 
Government have been so readily agreeable to 
grant thes< powers of imprisonment and all 
that? 

SHRI S. V. RAMASWAMY: I do not know 
whether this question is a proper question 
what would have happened if they had asked 
for this? It is twelve years since we became 
independent and the situation has changed. 
Now we do not know the facts and figures 
with regard to chain pulling in those days or 
of ticketless travel. We have got facts here for 
three or four years and we see that it is a 
growing menace, and in order to meet this 
situation, we have come to this House with 
this Bill. 

Now my friend was urging about social 
conscience. It is not a matter of social 
conscience relating to railways alone. It is a 
general growth of conscience—a sense of duty 
and civic responsibility. It is not merely the 
use of the railway property. It is in a sense the 
general behaviour of the citizen in all aspects 
of life, in all walks of life. It may be that he 
must feel that he should not stand on the road 
and talk; he should not have the cycle and 
block the passage for pedestrians; he should 
not have a loudspeaker aifd disturb his 
neighbour. These are things which cannot be 
taught by mere publicity. There must be a 
general growth of social conscience, of a sense 
of duty, and as days go by, I have no doubt 
that it will improve. My friend has suggested 
that there should not be enhanced punishment. 
Perhaps, when social conscience is developed, 
these laws may not be necessary at all. 

MR. DEPUTY CHAIRMAN: The-question 
is: 

"That the Bill be passed." The 

motion was adopted. 

THE  PHARMACY      (AMENDMENT) 
BILL, 1959 

THE MINISTER OF HEALTH (SHRI D. P. 
KARMARKAR): Mr. Deputy Chairman, Sir, I 
beg to move: 

"That the Bill further to   amend the 
Pharmacy Act, 1948, as    passed 

259   Pharmacy   (Amendment) [ RAJYA SABHA 1 Bill,   1959 260 


